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Or^AM:

T1-!E Hf'lN'FiTJ?. MR.P.K. KARTHA, VICE CHAIf-34ft.N(,7)

THE HC»4'Brj<: MR.I.K. RASGOTRA, ADMIMTSTRATrVE M04BER

1- Whether Reporters of l<;x»l riar)»rs may

be allcwsid to see the Judgment?

referrred to the Itepojters or

not? fVt



JUDTrMENTfORAr.)

(of the Bench delivered by Hon'ble Shri P.K.

Kartba. Vice (Jhajrnwini.Jj)

We have heard the learned counsel of

both parties. The applicant before us had filed an

OA eariler (OA 1401/88) for reinstatement. Tn the

present application, he has prayed for his

re^ularisation in a Group 'D' post with all

consequential benefits. the learned counsel for the

respondents stated that the question of

re.^ularisation of the applicant, in accordance with

the scheme prepared by them is under c.onsiderat.ion

and that in case the applicant is found eligible, he

will be given temporary status as eypeditiously as
)

possible.

After hearing both sides, we dispose

of the pre.sent application with the direc^n to the
respondents to consider^.i^tion of conferment of
temporary status and regularisation or the applicant
in ac.cordance with the .said scheme. the respondents

shall do so as evpeditiously as possipie and

preferably within a period of 4 months from the date

of communication of this order
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3. The* interim onfer passed o»-) 06.1.1.91

is hereby made absolute with the atx.we otrservat'ions.

The^re w.i 11 k>e no order as to costs.

(T.K. RASQWRA)
MEMBE'RfA^
30.04. 1.992

<P.K. KARTW)
VICE CHAIRIMANfJ)

30.04.1992


